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Holding of Lok ection ill 
A 

71-D. SHRI GEORGE FERNANDES: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) when Government propose to 
hold- elections to the Lok Sabha in 
Assam; and 

(b.) what Government propose to 
do on the demand for deletion of 
certain names from the voters' lists, in 
Assam? 

TEE MINISTER OF LAW, JUS,TICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKER): (a) In the 
3-Autonomous District (ST) consti-
tu.ency in Assam, ,elections will be 
held as SOOn as the Government of 
Assam report peaceful conditions in 
th Constituency. As regards the 
o her 11 Constituencies in A,ssam 
which have failed to elect me-
mbers the Election Commission 
is required under section 53 (3) 
Of the Representation of the 
People Act, 1951, to call upon 
these constituencies to elect members 
when it is satisfied that if called upon 

gain\ there will be no such failure 
on the part of these constituencies. 
The Commission has also reported that 
it· not possible to give any definite 
in ormation as to when it would be 
possible to hold elections in these con-
tituencies. 

(b) The demand for large-scale 
del tion of names from electoral rolls 
· ba ed on the ground that the names 
o a larg number of foreign nationals 
who are not citizens of India have been 
regis e ed in the electoral rolls. As 
the i sue involved is of a complicated 
nature it requires care ul considera-
tion. . 

QIF COAL (SHRI A. B. A. GHANI 
KHAN CHAUDHURI) : In respect 
of Uns,tarred Question No. 8027 by 
Shri Motibhai R. Chaudhary, Membel- '1 

Iof Parliament, regarding construction 
of Mokeshwar Dam on Sarasvvati 
river in Gujarat, the written reply to 
part (c) of the Questian was given 
as follows:-

"The state Government have in-
timated that the Project will pro-
vide irrigation benefits to 4086 
hectares in Mehsana and Banas-
kantha diStr:icts of the State. An 
expenditure of Rs. 21 1akhs has been 
incurred by the State Govet"nment 
on the preliminary works and a 
provision ' of Rs. 100 lakhs dlas been -. 
made by them for this Scheme in 
the Sixth Plan". 

The Government of Gujarat have 
reported that there was a typogra-
phical error in the information sent 
by them earlier in connection with 
this Question. They have intimated 
the correct figure. The correct reply 
may read aSI follows: 

"The State Government have 
intimated that the Project will pro-
vide irrigation benefits to 4086 
hectares in Mehsana and Banas-
kantha districts' of the State. An , 
expenditure of Rs. 2 lakhs bas been 
incurred by the state Government 
on the preliminary works and a 
provision of Rs. 100 lakhs has been 
made by them for this Scheme in 
the Sixth Plan." 

The statement was included in list 
of questions for written answer in the 
Lok Sabha for 20th August, 1979. 
Since no business was transacted on 
that dav in the House the statement 
could not be laid so far. 

STATEMENT CORRECTING AN-
SWER TO STARRED QUESTION 
NO. 49 DATED' 27-3-1979 RE. STEPS 
TO PROTECT INTEREST OF DE-

OSITORS IN COMPANIES 
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